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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

Heard 6hri K.Dash, learned cunse1 fr 

the 	 ind Shri 	 leernec idol., 

tandin C.unsel fr the 	sp.ntents and  

çerusec the traterials ivai1able on recørd 

,1 
P. 

)4. W 

The açplicant, in this 	under 

ectin 19 of the i.T.ict, 195, has appre jactle4  

the Tribunal with prayer fr directi.n t, be 

issued to Respondents, particulrly, Res.i•,3 

to give him.within a stipulate(j peit;d s he 

has subrnittej al) the relevant documents ani 

crileted the training fr the said pur.se. 

The case of the app•1icnt is that his 

father, who was a resident of village Rengali 

uncer 6aintala P.S. in the L)istrict of b.larigir, 

had surrender.(J sie part .f land to the Gvt: 

f India fr settinq up of Ordnance Factory 

in the year 185. The Respondents had given 

an as;urnc that the land lsers would not 

only he entitled to financial c.mensatj,ri but 

also would he offered ernpioynent. iccordingl, 

in the,  year 185 a list of more than 1L00 

displac€d persons ws prepared Jointly by the 

state Govt.of Orissa and the Government of 

India., called1  as Agreeo List,f.r the purpose 

of 'roviding ml.yment ial Land Losers. In 

the said list, as admitted i:y the Respondents, 
and ci air 

the nanie/f the father of the applicant, viz.., 

hr: hankirtan Patel was also included. However, 

whereas the-- ?esp.noents uld provide ernl.ynient 

to many persons from the agreod lis, the case 

of the applicants father was held up on the 



father had been received which was under investigation 

in so far as the case of adoption of the applicant by 

ri 6ankirtan Patel is concerned. This matter has been 

going on investiQation by the various authorities in the 

District. In the meantime, the applicant had moved the 

Civil Court and obtained 	 with regard to his 

adoption from the family of Samanta from the year 1978. 

This L_was awarded on 31..2000. Thereafter, the 

superintendent of Police, Balenqir also submitted 

verification report, wherein it was certified that the 

father of the applicant had not concoctec or filed any 

ale affidavit. However, ir.spite of verification having 

been completed setisfactárèly, the Respendents have not 

favoured him with letter of appointment, 

The Respondents have admitted the facts of the 

case. However, both in the counter as wellas reply to 

the rejoinder of the eplicant, the Respondents have 

opposed the application on the following grounos. 

'1. Late Shri 5ankirtan Patel did not adopt 
Shri iApin Patel before 1986, as his name does 
not appear in the originl list of LDP made 
in the year 185 jointly with District Autho t. 
rities. If late Shri bankirtan Patel adopted 
the Applicant in the year 1978 as claimed by 
him then his adopted son's name would have 
cviously appeared in the Oricinal LDP register 

made in tre year 1985. 

Late Shri 6ankirtan Patel made the adoption 
deed in the year 1994, i.e., after 9 years of 

isplecernent when the age of the applicant was 
24 years. 

The father of 6hri Bipir Patel was Shri 
Rameswar Patel till 1994 as evident from the 
ichool Leaving Certificate Issued by P.P. 
Academy, Balangir in the year 1988. 

The name of Shri Bipin Patel appears in 
Voter List of Village Kuikede and Ehurel both 
ptlished in the ye.r 2001 with his father's 
name as Shri Remeswar Patel," 
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The Resp.ncents on the aforesaid gruuns are at 

the opinion that the ajplicatien is devoid of n.erit as 

the applicant is not the eriqinal land displacea person. 

.e have carefully considered the arguments 

advanced at the 13ar. vle are not impressed 	the 

objections raised by the Responcents, as arementiened. 

It is not the case of the applicant that he is not the 

riqinal lind displaced person. The issue is whether 

it is not the policy of the Governrient to 

py financial compensation as also offer job to one of 

the family members of the person, who has lest land 

on account .f national cause. This being the case, our 

answer to this is in the affirmative and that is why 

both the state Government and the Government of India 

jointly prepared the agreed list where the name of the 

adopted father of the applicant appears. It is also 

part of the policy of the Government that the employment 

is to be offered to heac of the fwiily, ww and/.r?.ne 

of the members of the family, who has lesi: his land 

for the national cause. That being the position, it is 

not open to the esp.ncents at this stage to raise an 

objection on the plea that the applicant is not the 

original list uispla.ced person. In the circumstances, 

we see no merit in the said objection raised by the 

Respondents, which is hereby overruled. 

AS the Civil Court has already found the adoption 

of the applicant by 6hri 6anikrtan Pateal iz valid in the 

eye of law, there is no legal obstacle or impediment 

to standing in the way of offering relief to the applicant, 

as per the policy of the Government. 

Having regard to the facts and circumstarAces 
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ef the cSe and as the District autherities are also 
IL 

satisfied with regard to genuineness,_st.ituS of the 

pplicent, we have n. .pti.n but to direct the autherities 

to censider the case of the applicant in •rder to •ffer 

him a job in the light of their policy uecision. since 

this matter had already been deliwyej, we hepe and trust 

that the 1esp.ncients should consider the matter as 

expeditiU$ly as p.ssible, preferably, within a perid 

f 120 öeys f rem the date of receipt of CopieS of this 

order for the purp.se of offering him a j.. 

The C.A. accordingly succeeds. No costs. 
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